
 

Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No.1966/2020 

 
This the 3rdday of December, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. Pradeep Kumar, Member (A) 

Hon’ble Mr. R.N. Singh, Member (J) 
 
Tara Singh 
Aged about 58 years 
Group ‘C’, HS Gd.I 
S/o Shri Karan Singh 
R/o 54-A, Street No.4, Press Enclave 
Vikas Nagar, Uttam Nagar 
New Delhi – 110 059.   

     ...  Applicant 
 
(through Sh. B. L. Wanchoo, Advocate) 
 
 

Versus 
 
1. Secretary 
 Govt of  India 
 Ministry of Defence 
 South Block, new Delhi -110 011. 
 
2. Director General 
 Ordnance Services 
 Sena Bhawan, New Delhi – 110 011. 
 
3. Chief AOC Records 
 Secundrabad 
 Andhra Pradesh.    ... Respondents 
 
(through Sh. Rajeev Kumar, Advocate) 
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ORDER (Oral) 
 

Hon’ble Mr. Pradeep Kumar, Member (A): 
 
 

The present application has been filed by the 

applicant against the alleged inaction of the respondents for 

not considering the applicant for promotion from the post of  

HS Grade-I to the post of Chargeman in spite of  the fact 

that  applicant is fulfilling the eligibility criteria  since 2012 

in terms of  the extant rules on the subject.  

 
2.  The learned counsel for the applicant  submits that 

the applicant has also preferred  a representation dated 

14.03.2018 (Annexure A-7) for redressal of his grievances 

and in spite of lapse of more than a year the same has not 

been considered and disposed of by the respondents.  

 
3.  Shri B. L. Wanchoo, learned counsel for the 

applicant further adds that even the stay order passed by 

this Tribunal earlier, has subsequently been modified and 

as on date  there is no legal impediment to the respondents  

in considering the applicant for promotion.  

 
4.  Issue notice. Shri Rajeev Kumar, learned counsel, 

who appears on behalf of the respondents on advance 

service, accepts notice. 

 
5.  We have heard the learned counsels for the parties. 



3  OA No-1966-2020 
 

 
6.  In view of the facts and circumstances, the OA is 

disposed of at the stage of admission itself, without going 

into the merits of the case, with a direction to the 

respondents to consider the applicant’s aforesaid 

representation dated 14.03.2018 and dispose of the same 

by passing an appropriate, reasoned and speaking order 

within eight weeks from the date of receipt of a copy of this 

order. 

 
7.  The applicant shall have liberty to approach the 

Tribunal if some grievance still subsists. No costs.  

 
 
 
(R.N. Singh)      (Pradeep Kumar)  
Member (J)         Member (A) 
 
 
/sunita*/uma/anjali/ 

 
 
  


